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.- In exercise of the powers conferred by the sub-section (1) of 

section 12 of the Code of Criminal Procedure, Samvat.1989, the Government 
herebey appornt Shrl Major Singh, UA, Tehsildar Paddar to be the Executive 
Magistrate of the first class who shall exerclse all the powers of an Executive 
Magistrate of the first class Wlthin the territorial Jurisdiction of Tehsil Paddar. 

By order of the Government of Jammu and Kashmir. 

Sdl· 
(Achal Sethi) 

Secretary to Government 
Department of Law J&PA 

No'LD(P)2007/01-I<lshtwar Dated: I~ -06-2019 
Copy to the: 

1. CommtSsionar/Secretary to Government, Depaqrtment of Revenue 
Department. 

2. Divisional Comm_issioner, Jammu/ Srinagar. 
3. Registar General, J&K High Court , Srinagar. 
4. District Magistrate, Kishlwar. Thls is with reference to hts letter No.701-

02/DMKIK dated 03-06-2019. 
5. General Manager, Government press, Srfnagar for publication rn an extra 

Ordinary Issue of the Go emment Gazette. 
6. SRO Secllon, Department of Law, Justice and PA (W ~ 

~~ 
(Khursheed Ahmeif Bhat) 

Deputy Legal Remembrancer, 


